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SOCIAL JURIST, A CIVIL RIGHTS GROUP .....Petitioner 

Through: Mr. Ashok Aggarwal, Mr. Kumar 
Utkarsh, Mr. Manoj Kumar & Ms. 
Ashna Khan, Advs. 

versus 

MRS. NIDHI PANDEY & ANR. .....Respondents 
Through: appearance not given  

CORAM:
HON'BLE MR. JUSTICE ANISH DAYAL

O R D E R
%  15.05.2025

1. Pursuant to previous order, an affidavit dated 9th April 2025 has been 

filed by the Commissioner Kendriya Vidyalaya Sangathan (‘KVS’). The 

affidavit records as under in paragraph 4 to 6: 
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2. Counsel appears on behalf of respondent no.2-Ministry of Education 

and states on instructions that the advertisement will be issued shortly and 

the process for recruitment is already underway. 

3. Mr. Ashok Aggarwal, counsel for petitioner, states that they have 

delayed compliance.  

4. This petition is, accordingly, disposed of with directions to process 

the recruitment within 4 weeks’ time.  

5. Order be uploaded on the website of this Court. 

ANISH DAYAL, J
MAY 15, 2025/sm/bp 
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